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BETV.EEN: -
R Naga Subhaiah . ' .. Appligant,
AND

1. Union of Indis Rep. by
its Secretary, Ministry
of Communicetions, Dapt,
of Posts, New Delhi-1,

2. Director of Ppstal Bervices,
~ 0/o the PMG, A.P,Southern Region,
" ‘Kurnoo¥=516. 005. ' ;

3, Superintendent of Post CPfices,
Cuddapah Postal Division,
Cuddapah=516 001,

4, S.V. Raja Reddy ' o . Respondents.

COUNSEL FCR THE APPLICARNT: SHRI B8.5.A.5a tyanarayana

COUNSEL FCR THE RESENONDENTS: SHRI K. Ramuleo, \
. : 8X/AdAL.CGSC. -

Sy -

CORAN: -

HON'BLE SHRI JUSTICE V.NEEL2DRI RAQ, VICE CHAIRMAN
HCN'BLFE SHRI R.RANGFRAJAN, MEMBER (ADMM.) | !

"



C.A.NO.843/95,

JUDGMENT Dt: 28.7,1995,

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN)

Heard Shri BSA Satyanarayana, learned counsel for
the applicant and Shri K.Ramuloo, learned standing counsel

for the respondents,

2, Aftef due selection, R-3, the Superintendent of
Post Offices, Cuddapah appointed the applicant as EDBPM,
P.Kothapalle Village, Sidhavetam Mandal, by the order
dated 2,8,1994, The appliéant who was working as EDBPM,
P.Kothapalle on provisional basis from 2.10,1993 had ®

become reqular EDBPM from 2.8,1994.

3. R-2, the Director of Postal Services, Kurnool
issued show cause notice No.ST—III/22-CDP/P.Kothapelle,
dated. 7.3.1995sto the applicant reguiring him to explain
as to why his appointment cannot be set-aside, for the
other candidates got more marks than the merks secured
by him. After considering the representation dated
27.3.1995 of the applicant, the impugned Memo No,ST/III/
22-CDFP/P.Kothapelle, dated 27.6,1995 was issued by
setting aside the order of the appointment of the
applicant as EDBPM, P.Kothapalle. It is assalled in-

this OA, ‘ .

4, ~The Full Bench held in GA 57/91 6n the file of
this Bench that higher administrative &uthority has no
power to revise the order of appointment passed by the
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competent authority. For the reasons stated therein the
F

impugned order herein is liable to be set-aside,

»

!
5. The remeéy of the aggrieved, ie., the cther

candidates is only to challenge it before the Tribuna%,
if they feel that there is any irregularity in the

»

appointment.

6. In the teéult, this OA is allowed at the
admission stage, subject to the right of the other
candidétes to challengéﬁgiéfgg;éintment as EDBPM,
P.Kothapallé before this Tribunal on the basis of &n
application under Séction 19 of the Administrative
Tribunals Act., If such an application is going to
ke filed, }t wi}} be considered on merits. The
impugneé Memo ﬁo.ST/III/22~CDP/P.Kothapalle, dated
27.6.1995 is set-aside, The applicant has to be permi-
tted to asSumé duty as and when he reports to R-3

along with copy of -this order. No'costsuv

6\\/ﬁ\~wjk‘-———#”f§; e A s
(R.RANGARAJAN) (V.NEELADRI R20)

MEMBER (ADMN, ) VICE CHAIRMAN
DATED: 28th July, 1995, Lk
_Open court dictation, St &

Deputy Registrar (7)c

-

vEn

The Secretary, Ministry of Communications,
Dept.of POsts, Union 6f India, New Delhi-l,

The Director of Postal Services, 0/0 the PMG
A.P,Southern Region, Kurnool=5,

The Superintendent of Post Offices,

Cuddapah Postal Division, Cuddapah-1, .

One copy to Mr.B.S.A.Satyanarayana, Advocate, CAT,Hyd.

One copy to Mr.K,Ramuloo, Addl,CGSC.CAT.Hyd.

One copy to Mr.S.V.Raja Reddy, BB BPM P.Kothapalle Branch

Post Office, Sidhavatam Sub Post Office, Cuddapah Division.
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One copy to'Library, CAT,Hyd.
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